
Continuance of ASADHA 1, 1889 (SAKA) Emergency (St.) 6872 

(iv) The Customs and Central 
Excise Duties Export DraW-
back (General) Forty-first 
Amendment Rules, 1967, pub-
lished in Notification No. 
G.S.H. 895 in Gazette of India 
dated the 10th June, 1967. 

(v) The Customs and Central 
Excise Duties Export Draw-
back (General) Forty-second 
Amendment Rules. 1967, pub-
lished in Notification No. 
G.S.H. 914 in Gazette of Indif 
dated the 17th June, 1967. 

[Placed in Library. See No. LT-
741/67). 

(3) A copy each of the follow-
ing Notifications under section 38 
of the Central Excises and Salt 
Act, 1944: 

(i) The Central Excise (Twelfth 
Amendment) Rules, 1967, pub-
lished in Notification No. 
G.S.R. 888 in Gazette of India 
dated the 10th June, 1967. 

(ii) The Central Excise (Four-
teenth Amendment) Rules, 
1967, published in Notification 
No. G.S.H. 889 in Gazette of 
India dated the 10th June, 
1967. [Placed in Library. See 

No. LT-742/671. 

SECOND REPORT OF RULES COMMITTEE 

The Minister of Parliamentary 
Allairs and Communications (Dr. Ram 
Subhag Singh): I beg to lay on the 
Table, under sub-rule (2) of rule 331 
of the Rules of Procedure and Con-
duct of Business in Lok Sabha, the 
Second Report of the Rules Com-
mittee. [Placed in Library, See No. 
LT-743/67). 

12.49 hrs. 

STATEMENT RE. CONTINUANCE OF 
EMERGENCY 

Mr. Speaker: Now, the hon. Home 
Minister. 
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Mr. Speaker: Somehow, it may have 
leaked out. It is not a statement 
made by the Minister. If it is a state-
ment made by him, then I could 
understand and he could be held res-
ponsible. But if somebody else has 
leaked it out, how could he be held 
responsible for it? 

~ ~  ~ ~ 

~  

The Minister of Home Affairs (Shri 
Y. B. Chavan): Sir, I informed the 
House in March last that the Govern-
ment have in actual practice already 
restricted the exercise of emergency 
powers to certain areas, and, that it 
was our intention to seek necessary 
constitutional authority to terminate 
with effect from 1st July, 1967 the 
state O'f emergency in alJ parts of the 
country except where abnormal con-
ditions still persist. 

Il) making this announcement the 
Government had three related con-
siderations clearly in mind. The first 
was that as a result largely of opera-
tion of external factors the situation 
in certain parts of the country was 
such that the Government had no 
alternative but to continue the Pro-
clamation of Emergency in those parts. 
Secondly, it was our view that it 
would be more appropriate that the 
Government should have specific con-
stitutional authority for the continu-
ance of the Proclamation of Emergency 
in certain parts of the country. 
Thirdly. it was our intention that In 
the other parts of the countrY Emer-
gency powers which were alreadY not 
being exercised in practice, should be 
formally withdrawn. 


